215 Assent to Bills

dateq the 14th July, 1879, under
clause (5) of article 320 of the Con-
stitution together with an explana-
tory memorandum. [Placed in
Library. See No. LT-3%0/80.]

12.15 hrs,
ASSENT TO BILLS

SECRETARY; Sir, I lay on the
Table the following five Bills passed
by the Houses of Parliament during
the last session and assented to:

1. The Appropriation Bili, 1980.

2. The Appropriation (Railways)

Bill, 1980.

3. The Contingency Fund of India
(Amendment) Bill, 1980.

4. The Payment of Bonus (Amend-
ment) Bill, 1980.

5 The Central Excises and Salt and
Additional Duties of Excise (Amend-
ment) Bill 1980.

Sir, I aiso lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the fol-
lowing three Bills passed by the
Houses of Parliament during the last
session and assented to:

1. The Government of Union Terri-
tories (Amendment) Bill, 1980.

2. The Prevention of Blackmar-
keting and Maintenance of Supples
of Essential Commodities Bill, 1980,

3. The Representation of the
People (Amendment) Bill, 1980.

12.17 hrs,
ELECTION TO COMMITTEE
COMMITTEE ON OFFICIAL LANGUAGE
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MR. SPEAKER: The question is:

“That in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1963, the members of Lok
Sabha do proceed to elect, in accor-
dance with the system of proportional
representation by means of the <ingle
transferable vote, twenty members
from among themselves to be mem-
bers of the Committee to review the
progress made in the use of Hindi for
the official purposes of the Union and
submit a report to the President
making recommendations thereon in
accordance with sub-section (3) of
Section 4 of the said Act.”

The wmotion was adopted.

1219 hrs.
UNION DUTIES OF EXCISE

(ELECTRICITY) DISTRIBUTION
BILL*

THE MINISTER OF FINANCE AND
INDUSTRY (SMRI R. VENKATA-
RAMAN): I beg to mave for leave to
introduce a Bill to provide for the
payment out of the Consoiidated Fund
of India of sums equivalent o the net
proceeds of Union duties of excise on
electricity to the States to which the
law imposing the duty extends and
for the distribution of those sums
among those States in  accordance
with the recommendations of the
Finance Commission, in its report
dated the 28th day of October, 1978.

*Published in Gazette of IndiaExtraordinary Part II, section 2, Dated

12-8-1980.
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MR. SPEAKER: I have given you to
understand that this will bg discussed
and 1 will discuss it with you. You do
no believe it. What can I do? (Inter-
ruptiong).

The question is:

“That leave be granted to intro-
duce a Bill to provide for the pay-
ment out of the Consolidated Fund
of India of sums equivalent to the
net proceeds of Union dutieg of
excise on electricity to the Siates to
which the 'aw imposing the duty ex-
tends and for the distribution of
thoge sums among those States in
accordance with the recommenda-
tions of the Finance Commission, in
its report dated the 28th day of
October, 1978.”

The wmotion was adopted.

SHRI R. VENKATARAMAN: I
introduce} the Bill.

(Interruptions)

Aqy WETIT : AW FAG AT g |
wR I A o PwaT g Pw wre-um A
waw Wy wr qy g
....I have a calling attention motion.
When the Speaker stands, you have
to sit down, Why are vou sianding?
The question is whether we are to 1un
thig House in a very orderly manner
to discuss certain things. I know the
gravity of the situation and the minds
of the people around here also. I
know the people and hon. members
are ail seized of this serious situation
in the country about atrocities every-
where, I think every member belong.
ing to each party is concerned abhout
it. (Interruptions). There are cer-
tain things to be done in a particular
order. I had admitted starred ques-
tions regarding this. But they
did not come up. Now we shall
admit calling attention motion,

i80, I will have it discussed in the
meeting of the Business Advisory
Committee, That js what I will do.

Excize (Elec.) 218
Dist., Bill—Intd.
It will be tomorrow. We will do
it. There is mnothing to debar it.
Neither the Governmen! side is happy
to curb anything or suppress anything;
they also want to discuss it and you
aisp want to discuss it. I will do it,

SHRI JYOTIRMOY BOSU: When
is it? (Interruptions).

MR. SPEAKER:
terruptions).

Tomorrow. (In-

SHRI INDRAJIT GUPTA (Basir-
hat): May I seek a clarification
about the order of business? Yester-
day a discussion was going on on the
report of the UPSC. This discussion
was not completed. You may decide-
that that unfinished part of the dis-
cussion will be taken up at a later
stage. But the members have not
been informed through the Bulletin
or in any other manner. What has
happened to it? It cannot just dis-
appear into thin air,

MR. SPEAKER: That bas already
been published.

SHRI INDRAJIT GUPTA: I am
referring to the unfinished part of
the discussion in relation tothe UPSC
report, which was being discussed
yedterday. What happened ‘to the
rest of it?

MR, SPEAKER: We will discuss it.

SHRI INDRAJIT GUPTA: I know
we will discuss it; it cannot be left
hanging in the air. But the members
should be informed. The bulletin
should say something about it.

“The bulletin should say something
about it.
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fIntroduced with the recommendationof the President.
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MR. SPEAKER: I have received
your calling attention notice. I will
congider it later on, I will get the
fastg and then I will decide.

12.28 hrs,

MATTERS UNDER RULE 377

{i) REPORTED LOSS TO CROP PUE TO
HAILSTORM 1IN CERTAIN DISTRICTS OF
UP AND NEED FOR IMMEDIATE HELP
TO THE FARMERS.
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(ii) REPORTED ACUTE SHORTAGE OF
POWER IN RAJASTHAN RESULTING IN
HEAVY LOSSES TO INDUSTRY AND
AGRICULTURE.
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(iii) NEED FOR ADEQUATE MTLCASURES TO
STOP INCINENTS OF ATTACKS ON
CHRISTIAN INSTITUTIONS AND PRIESTS
IN BIHAR.

SHRI P. A, SANGMA (Tura): Father
Mathew Mannaparambii, 5. J  forty
two years old priest of Sasaram, Dis-
trict Rohtas. Bihar was diragged into
his house, shot at and killed around
10.00 p.m. on Friday, 7th March, 1980.
Such instances of attack on churches
and killing of chuich personnel have
become frequent these days. The case
of Father Francis Maitmseck S, J. of
Mokama Church, Distl. Paina, Bihar, is
just 3 year old. Till today one full
year after the incident, necbody has
been arrested and it is doubtful whether
any case hasg been instituted at all,

Sasaram Church where  Father
Mathew Mannaparambil was killed has
been attackeqd many times in the last
decade, There was a reporied attack
on the said church property there less
than two months ago. On 29th March,
1979 one Sister Mukt) and others were
severely beaten up at the Convent at
Sasaram. Within last 3ix months,
Father Aeoysins Sequira of Warahman
Nagar, Distt, Gaya, Bihar, was hand-
cuffed and paraded through the town in
utter disgrace and humiliation.



